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CEWRaI. AnMTNl3TR,TTVf TPTBHNaL. .T.S>,^„o .T.B>,.o„..

o»A« NO. 9^:;>f)n-^

w*"; s/o. shriHarl Bhao Thaokar, Date
of birth 20-8-1953, r/o.
W  Colony, Cheritalward. Near Narmada Nurserv
School, Jabalpur.

Applicant

V e r s u c!

!• Union of India,
Through its secretary.
Ministry of Railway,
Rallifay Board,
New Delhi.

2* General Manager,
Central Railway, Muinbai,
C.S.T., Mumbai (M.S.).

Manager (p).
Dlvlff Railway, Jabalpurvision, Jabalpur (l^).

superintendent.Central Railway, Jabalpur
Division, Jabalpur (r>p ).

?In; Poddar, Health Inspector-IllCentral Railway Health 5nit '
nanikpur (U.P.). '

Respondent.^

Counsel ;

Shri s. Paul for the applicant.

Coram :

Hon ble shri Justice M m u
3hrl I

(Passed on thir U,e Lth'dly-^f January 2003)
Heard. The applicant has approached this

Tribunal against the orders of the respondents dated 31st
Deceitber 2002. a copy of which Is placed at Annexure yi.
The applicant has sub^tted that the post that he Is hold-
ing IS not available at the new place of posting. He has
also contended that the person who had been brought to
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Jabalpur in his place is working against a lower scale of
pay end in the process the transfer order is bad in law.
He has also submitted that he has been transfe=ed out of
Jabalpur during the r^d session period and the same will
affect adversely the education of his children and will
also cause problems to his family members during this
period. He has also submitted that the said orders of the
respondent have not yet been n-i-j/on -.c a.

been erfect to nor have thetwo enployees/relieved. He has prayed that he may be
allowed to make further representation on the subject
seeking stay of the said orders.

After^havlng perused the application and
also having listened2the submissions of the learned counsel
of the applicant, we are of the view that till such time
that the applicant makes further representation to the
respondents on the subject and the same is considered and
apprqpriatedly disposed of by the respondents, operation
Of the impugned orders be kept in abeyance. The applicant
as directed to submit his representation to the respondents
within a period of i week of the receipt of this order and
the same will be disposed of by the respondents within a
period Of 4 weeks from the date of sub^sslon of the said
representation by the applicant, with this, this OA is
disposed of in terms of the above directions.

cD-m^A
(SARWESHWAR JHa) — "

member (a) (N.N. SINGH)
VICE CHaIRMiAN
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